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SEVERAL HON. MEMBERS: Yes.

SHRI SHYAMNANDAN MISHRA:
After the Chair goes through _?he
proceedings, it will find its position
untenable. This is my respectful sub-
mission, After you go through tt}e
proceedings, you will find your posi-
tion untenablz. (Imterruptions).

MR. CHAIRMAN: That point  is °

over. I have moved on to other ques-
tion. 1 am taking the consensus _of
the House on Haxf-an—hour_discussmn
because in the agenda papers, only
half-an-hour has been allotted for
discussion. (Interruptions).

SHR1I NATWARLAL B,_ PARMAR
(Dhandhuka): Sir, there is nmo quo-
TUunl.

MR. CHAIRMAN: He

there is no quorum. Let me
(Interruptions)

says that
count.

PROF, P. G. MAVALANKA'&:
Shanti Shuskanii, this is not fair;
please do not do this. (Interrup-
tions).

SHRI SHANTI BHUSHAN: He is
not pressing his objection on guorum.
(Intzrruptions).

18.42 hrs.
HALF-AN-HOUR DISCUSSION

CHARGES AGAINST THL MANAGING DIREC-
Tor OF Soutu InDIa VISCOSE

MR. CHAIRMAN: Now, we take
up Half-an-Hour Discussion, Shri
Jyotirmoy Bosu.

SHRIMATI INDIRA GANDHI
Chairman
CENTRAL
COMMITTEE

S. INDRASAIN REDDY
General Secretary.

YOUTH ADVISORY
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SHRI JYOTIRMOY BOSU (Di=-
mond Harbour): I am raising the
discussion on charges against the
Managing Director of South India
Viscose and its gister concern, Mad-
ras Aluminium. I would like to say
that there is a gloomy picture of
mismanagement, malpractice, fraud,
invoice manipulation, misappropria-
tion of public money, violation of
economic laws. What we see in case
of South India Viscose and its sister
concern, Madras Aluminium, isacom-
mon feature of the private economic
empire today. The capitalist path of
development is the profit as the mo-
tive. And this is inevitable because
maximisation of profit is the sole
objective here, And that is not an
isolated case. But since information
of allegations against this company
have reached us, it needs to be high
lighted ard we want information
from the Government as to what they
proposed to do in this regard. We
do not wish to go into the quarrel
that is now coming within the family
we are not interested. Government
should ensure that decision shou'd not
give undue benefit to any private
party. But the benefit should go
to the people of the country, and
to the Government. For two hrothers’
quarrel and anxiety to loot, the na-
tion cannot suffer. The worst part is
that Shri Venkataswami Naidu, the
present Managing Director, was able
to purchase  protection, help and
patronage from Shrimati Indira Gan-
dhi arnd her Youth Congress leaders
like...**Indersain Reddy, General
Secretary, Youth Congress, 10. Jan-
path. and mznyv others. T have a
photostat of a letter which reads like
this. The top of the letter head is:

INDIAN YOUTH CONGRESS
COMP OFFICE,

No, 10. JANPATH,
NEW DELHI:

28th OCTOBER, 1976,

s*Expunged as. ordered by

-—

the Chair.
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“Dear Shri Venkataswamy Naiduji,

In continuation of our discussions
in Delhi, I am writting this letter.
I had detailed discussion with Go-
khaleji about your Viscose matter. It
seems Mr. Chandrasekhar has also
spoken to him.

Gokhaleji has already signed the
file giving you only one year as the
charges against you are quite serious.
I managed to stop issue of the let-
ter communicating this to you.”

He managed.—

“I also stopped any enquiry be-
ing conducted against you"

—This is most interesting.—

“Please come yourself or send
Manohar to Delhi so that we can
settle matters here”,

What settlement, I leave you to guess.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Are you laying it on the
Table of the House?

SHRI JYOTIRMOY BOSU: I would
like to lay it on the Table of the
Toust, authenticated by me.

SHRI K. P. UNNIKRISHNAN: Who
signed this?

SHRI JYOTIRMOY BOSU: S. In-
drasain  Reddy, Youth Congress
leader. The Company Affairs Minis-
ier is present here.

MR CHAIRMAN: Are you laying
it an *hn table? It will be examined
b= ine Tonater

SHRT JYOTIRMOVY BOSU: Thank
you,

In reply to Unstarred Question No.
55 dated 21-2-1978, he confirmed
that there were serious allegations
and charges—note the word—against
the Managing Director of South In-
dia Viscose and Madrag Aluminium
Co. Ltd. The House was told that
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CBI Enforcement mnd Customs were
asked to enquire intp them. I would
like the hon. Minister to tell the
House what sort of investigation the
Company Law Board asked the CBI
Enforcement and Customs to under-
take. Were they given specific char-.
ges and asked to investigate these
charges? Were adverse remarks pend-
ing against Mr. Naidu in existing
remarks? Also may I know whether
the investigation was done under
section 237 of the Companieg Act; if
not, what were the reasons for the
same?

Besides, charges of manipulation,
foreign exchange account, company
funds, contravention of <Companies
Act were also alleged. Is it also a
fact that Naidu invested money in
companies like SAE (India) Ltd. an
Indian subsidiary of a foreign Comp-
any? Is it a fact that he placed large
orders to the tune of Rs. 5 crores in
companies like ACCL, of which he is
also the Chairman? Did he obtain the
specific permission of the Company
Law Board before diverting South
India Viscose funds to companies
under the same management?

It is allzged that one-time followers
of Indira Gandhj like Rajni Patel and
Narender Kapadia are also a party to
this alleged swindle. I have given
notice of the allegations. I regret if
these allegations are true.

SHRT K. LAKKAPPA (Tumkur):
How is it relevant?

SHRI JYOTIRMOY BOSU: Not only
the Indira Gandhi Government stands
concerned, but this Government also
stands in the dock. The late Shri
Gokhale in the most corrupt Govern-
ment of Indira Gandhi even did not
dare to give Naidu more than one
vear. From the sister concern of
Madras Aluminium, Naidy and Bro-
ther, both had to be removed for mis-
management, bungling and malpracti-
ces,

SHRI JAFFER SHARIEF (Banga-
lore North): What about the Morarji
Government?
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SHRI JYOTIRMOY BOSU: I have
saig they are in the dock. I have
clearly said that.

How could _Naidu, and for that
matter also if need be, his brother bLe
fit for South India Viscose Managing
Directorship? IDBI was asked to en-
quire into the matter. It is alleged
that Naidu influenced certain IDBI
officials and tac regert hus been sup-
pressed. I would like the report to be
laid on the Table of the House if the
hon. Minister has a clean slate behind
this,

The money of Madras Aluminium
Co. belongs to the people. The Tamil-
nadu Government, I am told, has in-
vested Rs. 9 crores in this. Electricily
bills and arrears to other financial
institutions total Rs. 1.2 crores. Naren-
der Kapadia, a member of the Advisory
Committee of the IDBI, is alleged to
have helped suppression of the adverse
report.

Madras Aluminium Company, one of
the four primary aluminium producing
companies, with a total share capital
of Rs. 6 crores, with a turnover of
Rs. 20 crores, with Government and the
financial institutions holding 60 per
cent shares, is it or is it not a fact,
Shri Shanti Bhushan, that Shri Nadu
with one per cent share is controllng
it, and in the loot, Alumetal of Italy,
the foreign collaborators, are having
the cream out of it?

Invoice manipulation is a common
feature in the country. Shri Naidu is
alleged to have got fat cuts in pay-
ments made to the Italian Collabora-
tors for on account purchase of equip-
ment and machinery abroad.

Is it a fact that due to mismenage-
ment, share values of Madras Alu-
minium has come down to half? Ig it
also 5 fact that due to losses, depreci-
ation in 1875-76 could not be provid-
ed? Is it also a fact that grrears in
payment to the financial institutions
amount to Rs. 120 lakhs? Is it also a
fact that arrears of preference share
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divideg to the extent of Rs. 80 lakhs
is pending payment and the equity
sharehoiders have received no aivid-
end for 1972? These are all the monu-
ments of mischief within the same
family.

South India Viscose invested Rs. 13
lakhs in shares in SAE, which is a
subsidiary of a foreign company. South
India Viscose produces goods worth
Rs. 25 crores per year. Because of
deep manipulations by Dr. Fo:iy, an
Italian, in price settlement, the prices
guoted are invauriably lower than in
the market.

1 want to ask Shri Shanti Bhushan
of these questions. Is it g fact that Dr.
Rosy's house and office were raided
by the Enforcement Directorate under
instructions from the CBI? There
were allegations that when ACCL was
in bad shape, with accumulated loss of
Rs. 3 crores, Shri Naidu became the
Chairman of this Company with the
help of Dr. Rosy. Is it a fact that Shri
Naidu placed an order on ACCL for
Rs. 3 crores at inflated price on the
pretext of meeting the requirement of
equipment of South India Viscose?
This is one way of looting South India
Viscose also. Is it a fact that Rs. 75
lakhs has been paid as advance by
South India Viscose to ACCL of which
Shri Naidu is the Chairman against
this order? 1Ig it also a fact that there
are specific reasons for the Central
Board of Direct Taxes passing orders,
transferring all income-tax files of
these two companies and of Shri Naidu
to a special cell and, if so, what is the
reason?

There are serious allegations against
both the brothers. There are mal-
practices in EID Parry Limited also.
There is shortage In stock of fertili-
zers to the extent of Rs. 70 lakhs. EID
Parry is saddled with the management
of ACCL, with Chairman Shri Naidu,
like OMEGA Cables.

There ig a serious allegation by one
Shri Iyer—] do not know about his
antecedents or background; the hon.
Minister can enlighten the House—that
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one CBJ official, Shri Sabapathy came
to intimidate him in his village. It is
reported that Shri Iyer made com-
plaints against Shri Naidu.

Regarding the import of capital
goods, for which sanction for Rs. 6.5
crores was given in 1966, it included
know-how feeg also, which is not per-
missible. Is it not correct? Was it
not done through the backdoor?

There are details of only 23 items,
which were actually imported, against
the origina] requirement of 43 items
which were needed. We suspect there
is some foul play in the whole matter.
Even if there ig price rise, was the cost
©of the 23 items equivalent to the origi-
nal guotation of the 43 items? Is it a
fact that the quotations were much
higher, compared to other foreign
suppliers to the neighbouring coun-
tries?

Why did the CBI and the Enforce-
ment Directorate of the Customs under
the present regime take one year and
four months to enquire and submit a
report? 1 deprecate this. I am sure
the House is with me in this matter.

There are serious malpraclices in
saleg and purchases. Since rayon yarn
staple priceg are quoted daily in the
bazar, a check on the sale price of
South India Viscose and market quota-
tiong is necessary to get at the truth.
I am suggesting this because both these
companies are very important in the
national industria] life, especially in
the share of providing employment,

Aluminium is a very scarce raw
material, for which there is an acute
shortage. Because of high petroleum
price, all rolling stock should be made
of aluminium and it should be reserved
for that. In fact, this should be in
the public sector.

I demand the mnationalisation of
Madras Aluminium. 80 per cent of its
capital is of Government and institu-
tional advances. South India Viscose
also has enormous Government loans
and advances. Now the shareholders’
money is being misappropriated and

4
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mismanaged. Government should en-
sure that none of the brothers has any
access to this organisation and they
should not be allowed to come near it

The only way out is that it should
be made into g Government run coms
pany and an assurance should be given
that none of the brothers and other
cronieg and opportunists ig allowed to
come in the management and a thoe
rough high level enquiry from every
possible angle is to be instituted imme=
diately and the Report should be laid

on the l'able of the House. Thank
you.

MR. CHAIRMAN: Mr. Minister,
(Interruptions)

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN]): First of all, 1
have to reply. .

SHR] K. LAKKAPPA: The proce-
dure adopted is....

SHRI SHANTI BHUSHAN: The pro-
cedure is laig down in Rule 55. May I
now invite your attention, Mr. Chair-
man, to Rule 55 clause (5), which says:

“There shall be no formal motion
before the House nor voting. The
member who has given notice may
make a short statement and the
Minister concerned shall reply short-
ly. Any Member who has previous-
ly intimated to the Speaker may be
permitted to ask a question for the

purpose of further elucidating any
matter of fact.” '

The hon. Member has, of course, made
what was supposed to be a short state-
ment and I am supposed to give reply.
1_‘herea.fter, any questions for elucida-
tion can be asked.

SHRI MALLIKARJUN (Medak):
(_Jnce we hear the Minister, what ques-
tions can we ask? Therefore, the
Members who have given prior intima-
tion.... (Interruptions)
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SHRI K. P, UNNIKRISHNAN: it is a
part of the whole discussion.

MR, CHAIRMAN: In the ballot, four
Members have got priority to out
questions. I will ask one by one to
put guestions if time permits,

SHRI MALLIKARJUN: Once the
Minister gives the reply, those mem-
bers who have given their names can-
not put any questions. Let him wait
and hear all the questions and then

give his reply to them. (Interrup-
tions.) ;
MR, CHAIRMAN: 1 will ask the

Members {0 put questions. Shri Yuv-
raj.

=t gwemn (wfzgre) : wwAfd AR,
ot gy ® fawre aga @7 gAwEE @
ot =g fafe s&t ot F frest 25 ard=
%1 wod wara § waw e oar fi—
He has ceased to the Director of Mad-
ras Aluminium,
AT s AT 7 0F a9 & fooeree-
#iz ®1 wyaw I %1 fear ar o ow w1
® aET WHA W@ go A IEH &y
& wuAr wyaw O% frmn, v oA oo
gR ol ) 9w T R AR W gy ATHem
o § TR dga g sT & )
e W wrTe oegfafraw # fedwer @
v % & % fear @few sfema geg-
fafras &t fasder® ot 37 9z €,
I & 37 % qew A feor ) wuw s
¥ I vw ama O s gwra fEar
2 5 ft rae ® faeg #7 oATITEE § WK
A AW Al ¥ qg o wER o o
i ® @ o wF & o U & fawg
F wiw 5w fomw ® weee § faeet
TETHE ® T H TAIRT TREHE ar
@ fr ok Y Tew & o wiw waEh wE
39§ faw AT € A vy v fs Wi
twed ot A¢ & Wt o @ ek
I® ¥Y oW IA ARG YT ¥ ATOA
wdr v | B I ® dteT AW
wifsefge fodd & wiw soft wf
7z wgr T fr W€ vk o A

*349ds
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At d e ¢ e
faradi w1 & OFr @ @ ol W o
w1 foreierly ot W e qegfafrow o
fortartt 37 X Y, 9% P & AW
AR §T ¥ og s wem ¢ fe
wT STeen gt ar | & ag o wgEr
ffe & s wgwar & o
TFGEWN 7 ¥ A7 99 & fawrs oY sE-
TE A O TRAT o, Sw N FU R qw
fear a1 % v av &1 QomoizEz W
s faqn mar § 39 &1 qow faar pon
FHAT 91, I K AGK A AT AW W
UFEEN W A W A ATHIT W OWT

drre ot & 7

19.00 hrs.

SHRI V. KISHORE CHANDRA S.
DEOQO (Parvathipuram): On the 25in
July when this question wag ans-
wered, we were given to understand
that the income-tax files of this com-
pany and of some of those Managing
Directors had been transferred to the
Central Circle in Delhi—to 5 special
cell. I would like to know from the
hon. Minister as to what have come
out of these investigations. I would
also like to know from the hon, Minis-
ter whether the Company Law Board
has been kept informed about these
investigations which have been taken
up by the income-tax authorities. Also
I would like to know from the hon.
Minister as to what was the investment
of public financial institutions in this
group of companies. and why tnese
public financial institutions are sup-
porting such a corrupt man who has
been involved in misappropriation
amounting to lakhs of rupees. I
would also like to know from the hon.
Minister whether a relation of ‘he
Director of the IDB] has been appoint-
ed as the Managing Director of
MALCO—with the permission of the
Ministry obviously,

SHRI MALLIKARJUN (Medak): Mr.
Chairman, Sir, rightly agreering with
my hon. frlend, Mr. Jyotirmoy Bosu—
might be malpractices or misappropria-
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tion of the funds of South India Vis-
cose—I want to know this. What the
Company Law Board had guided in this
matter was that the Company Law
Board had urged on the IDB] to con-
duct investigations. What is the out-
come of these investigations? It is not
merely that Mr. Naidu is the Managing
Director. There is one Mr. P. R.
Ramakrishnan. He i5 alsg a Managing
Director. After the investigations of
the IDBI, the Executive Directors have
taken a decision to dismiss Mr. P. /.
Ramakrishnan and his son, Mr. R.
Prabhu, who ig the General Manager
of this firm. What for? Because
these people are the Managing Direc-
tors of Jaipur Sugar Company also,
and the Finance Minister and the Agri-
culture Minister have made a statement
in this august House last session about
their tax evasion—they have indulged
in black-marketing to the tune of sel-
ling 14.000 tonnes of levy sugar and
evading tax.... (Interruptions)

MR. CHAIRMAN: Put the question.

SHRI MALLIKARJUN: Apart from
that, the most vital point is this M=
Jyotirmoy Bosu has spoken and read
out a leiter On the 25th of this
month, Mrs. Mrinal Gore read out 2
letter here regarding Indrasen Reddy.
Now he has also tabled the same
letter. ...

MR. CHAIRMAN: Mr. Mallikarjun,
we are interested in hearing the Minis-
ter also. Please put your question.

SHRI MALLIKARJUN: I have also
got a letter from Mr. Indrasen Reddy.
He has written to the Speaker. I am
reading out that letter. This has been
written to hon, Shri K. S. Hegde,
Speaker, Lok Sabha:

“] have gone through the Parlia-
mentary proceedings dated the 25th
July, 1978...."

MR. CHAIRMAN: What is your
question?

SHRI MALLIKARJUN: This iz my
question. Please listen to me. When
we are discussing a matter for half an
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hour, why don't you have patience to-
hear?

MR. CHAIRMAN: That means, you-
wil] not hear the Minister's reply.

SHRI MALLIKARJUN:“....dated the
25th July, 1978 relating to the discus-
sion on the approval by the Govern~
ment of one Shri R. Venkataswamy
Naidu as the Managing Director of
South India Viscose. I am surprised
and shocked to read about the refer-.
ence made by Mrs. Mrinal Gore,
Member, Lok Sabha of a letter
dated the 28th October, 1976,
alleged to have been written by me to
Shri R. Venkataswamy Naidu. As &
matter of fact, till today I could net
know who Shri R. Venkataswamy
Naidu or Shri Manohar is—whose
names are mentioned in the gaid letter.
It is, therefore, quite obvious that the
letter cited by Mrs. Mrinal Gore on the
floor of the House on 25th July must be
rank forgery and must be..."”

SHRI VAYALAR RAVI: It is a mat-
ter of privilege. 1 am rising on a
point of order. You must ask Mr.
Mallikarjun to take the responsibilty.
(Interruptions) On g point of order.

Mrs, Mrinal ‘Gore and Mr. Jyotirmoy
Bosu are two hon, Members of this
House. They read out a letter to the
House. ... (Interruptions) Mr, Malli-
karjun must take the responsibility of
thig letter. Otherwise he must with-
draw it. It is = privilege (Inter-
ruptions) He must take the responsi-
bility,

MR. CHAIRMAN: Mr. Mallikarjun
the question was debated. What is the
point?

SHRI MALLIKARJUN: You have sl-

lowed him to read the letter but why
cannot you allow me?

I am submitting to the Speaker to
send it to the CBI for investigation:
whether it is a forgery or not. Now,

the point is that since he has men-
tioned.. ...

MR. CHAIRMAN: You are not putt-
ing a question. You are making 8-
speech. What is the point?
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“to the point,

MR. CHAIRMAN:
coming?

When are you

SHRI MALLIKARJUN: Now he has
‘taken the name of**...who is a mem-
ber of the other House, Now a breach
of privilege is also involved. She was
. also @ member of this House....

MR. CHAIRMAN: He will not hear
anybody.

SHRI MALLIKARJUN: However.
Chairmansaheb, I am tabling this letter
which has been addressed to the Spea-
ker to please send it to the CBI for a
proper investigation. Then I request
the Law Minister to come with the
investigalion reports. Now, properly
I put three questions to the hon. Law
Minister. One....

SHRI K. P, UNNIKRISHNAN (Bada-
gara): Now, on g point of order—Mr.
Mallikarjun.

SHR] MALLIKARJUN: Tahro Bai,
what is the point of order?

SHRI VAYALAR RAVI (Chirayin-
kil): I am opn a point of order...(In-
terruptions)

AN HON. MEMBER: Please quote
the rule,

SHRI VAYALAR RAVI: 376.

MR. CHAIRMAN: The hon., Member

has raiseq a point of order. Please
sit downm,

SHRI VAYALAR RAVI: The hon.
Member was just now quoting a letter.
In the name of asking a question, he
was quoting a letter from a person who
ig not @ member of the House. It is
supposed to have been written to the

‘ Speaker of the House. If it is a letter
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supposed to have been written to the
Speaker, it is for the Speaker to Jecide
whether he should mention it in the
House or not. It is not for any mem-
ber to bring a copy and guote it with-
out the consent of the Speaker. So, it
ig quite jrregular. It is not in order
to place on the Table or read out a
letter in thig House which is supposed
to have been written by some body
else to the Speaker against a mem-
ber of the House., It is against the
Rules and he has not got your consent.
It cannot go on record and it should
be deleted... (Interruptions),

MR. CHAIRMAN: Mr. Mallikzzrjun,
you will not hear anybody, even me.
Mr. Ravi, I will go through the pro-
ceedings and I will see. If there is
anything which is not proper, 1 will
expunge it.

SHRI K. P. UNNIKRISHNAN: I am
on a slightly different point of urder.
Here something extra-ordinary has
happened, it has happened before in
this House also....

SHRI JYOTIRMOY BOSU: Muny a
time.

SHR] K. P. UNNIKRISHNAN: Wken
Mr. Madhu Limaye raised an allega-
tion Modi Rubbers, Mr. Modi wrote a
letter to the Speak®r and that was
released to the Press saying that the
document in question was a [orgery.

Now, my friend, Mr. Mallikarjun. .,

SHRI VAYALAR RAVI: It is a pri=
vilege issue,

SHRI K. P. UNNIKRISHNAN: My
friend, Mr. Mallikarjun, I am sure, is
a good friend and he i very responsi-
ble....

MR. SPEAKER: He will not hear
you.

SHRI K. P. UNNIKRISHNAN: Please
listen. He has said that what

**Expunged as ordered by the Chair.
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Mrs, Mrinal Gore read out the other
-day during the Question-Hour as well
as what Mr. Jlotirmoy Bosu, a .ittle-
while aggo authenticated and laid on
the Table of the House, was a forgery.
Mr, Mallikarjun's contention, 1f 1 un-
derstand him correctly, is that the let.
ter alleged to have been written by Mr.
Indrasen Reddy to the Speaker is a
forgery. Am I right?

SHR] MALLIKARJUN: The previous
one which was read out by Mrs, Mrinal
Gore and Mr. Jyotirmoy Bosu. Now,
the one I am having is the letter to
the Speaker. I have got his signature
while he hag got the signature of the
said Mr. Indrasen Reddy. Let us exa-
mine them.... (Interruptions)

MR, CHAIRMAN: That is what I
say. He will not listen to anybody.

SHRI MALLIKARJUN: That is said
and typed as Indrasen Reddy. This is
the real Mr. Indrasen Reddy's letter.
I am placing it on the Table for exami-
nation. In the presence of the whole
House he has to prove. He nas got it
typed. I have got a signed one and
sent it to the Speaker. Take it up.

MR. CHAIRMAN: Shri Inder Sain's
letter is here. It will be seen by the
Speaker.

SHRI K. P, UNNIKRISHNAN: Sir,
the charge levelled against is very
serious that they are making use of the
forged document. I reserve my right
to move an appropriate motion of pri-
vilege against Mr. Mallikarjun, Mr.
Bosy and against Mrs, Mrinal Gore
also. This is a very serious matter if
Mr. Mallikarjun is going to authenti-
cate ang lay it on the table,

SHR] MALLIKARJUN: Right now.

MR. CHAIRMAN: He has already
sent thig letter.

SHRI K. P, UNNIKRISHNAN: I
want to see that this should ve treated
ag a very serious matter.

of South Indig Viscose (HAH)

SHRI MALLIKARJUN: Mr. Chair-
man, here is Mr. Reddy writting a.
letter to which Mrs, Gore also wa
referring. How could she get that? °

MR. CHAIRMAN: It ig already
here. It will be disposed of by the-
Speaker,

SHRI MALLIKARJUN: I shall put
the guestion to the Law and Company
Affairs Minister to answer.

MR. CHAIRMAN: How can he ans-
wer? You have got two minutes,

SHRI MALLIKARJUN: Let him ans-
wer tomorrow, if not or to-day. There-
fore, I ask the hon, Minister whether it
is proper to withhold approval to
Shri Naidu, the Managing uUiceclor
of Viscose merely because certain
blackmarketeers have levelled certain
charges, Number 2 is: whether the
Minister proposes to give approval to.
Mrs. Rajeshwari Ramakrinan for the
managing directorship of Jaipur Sugar
Mills Co. which is a sister company—
another sugar scandal

Lastly, Mr. Chairman, I ask the
Chair; What action does it propose to
take against the person who forged
this letter which was cited by Mrs.
Gore in the House thereby she misled
the House. Mr. Chairman, I am going
to table the two letters written by Shri
Inder Sain Reddy and I request that
whatever be the body it may be, let
that send these letters to the C.B.I, and
to invetigate and ﬂnauf come to the
conclusion how this has erupted.

MR. CHAIRMAN: Mr. Lakkappa,
You put your question. There is no
time for him to reply.

SHRI K. LAKKAPPA: Other Mem-
bers have brought this matter. I am
not responsible for this. Mr. Chair-
man, the other day, when the question
was posed by the other Member......

MR. CHAIRMAN: The House stands
adjourned till 11 O'clock tomorrow....



411 Charges uagainst

SHR] K. LAKKAPPA: What is it: I
protest.

PROF. P. G. MAVALANKAR: You
may extend the time. You must take
the sense of this House. I move that
the time may be extended to enable
the Law Minister to reply adequately.

MR. CHAIRMAN: I requested every-

body to put short questions that the
Hon, Minister could reply. He would
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not reply now. The time was extendeg
upto 18-15.

Now the House stands adjourned till
11 A.M. tomorrow, '

1935 hrs. .

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 1, 1978/Sravana 10, 1900

(Saka)



